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.ird. Mr. Achmtya I)as, Ld. Counsel for  the 

:1r. M.K.Das lid. Counsel appearing for the 

Respondent-Railways. 

Mr. M.KDas, Ld. Counsel for the Ra'dway.s 

submitted copy of provisional senionty list of Chief 

Commercial Clerk (Booking) of Khurda Road Divisior 

on 01.10.2010, which was published on 19.10.2010 du 

the pendency of this O.A. In this list the position of 

applicant has been canectiy reflected as submitted by the 

lid. Counsel for the Respondents. This is not diputed by 

Mr. Achintya Das, Ld. Counsel for the applicant. 

This 0. A. was already heard and heanng was 

also concluded. But, in view of the fact that the seniority list 

produced by the R.espondtmt.s today in the Court, Mr. 

Adthtya Ds suhi-its that there is iiothr: 	rt -vt 
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does not press the matter further. 

Accordingly, recording the above, the C. 	- 
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